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In a matter that is still to be decided 
In the light of the various other pres-
lin, requirements on our limited: 
re80, fees. 
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The Deputy Minister In the MI'IIs-
try or H ... ltb and Family Plannlnr 
(Shri B. S. Jv.)u.rthy): (a) Yes, Sir. 

"'I 1~' f~1i : ,"f~1Il f.W'.~lf tl1' 
<n:im~'l>TIWT~ I 
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SbrlB.S.Nartly:(I) It'snotg C.-c' 

th:.lt followers of some at the reti~ions 
in the country have not adov~ed 
family pl.nnin~ m ,t!,od. beeause of 
religious objecUom. In no religion 
family planning is contradicted, 
thoUih. in some. a1l the methods 
may not be approved. With proper 

educntion and mo'.ivatlon. folJowers 
of all religions are taking to fllmiJ,y 
planning. 

(e) and (d). 7t is not a fact tbat' 
thE'TC is an increase in immoral 
pr~ctices in the country as a result 
of adoption of family planning me-
thods. Loops, which can be Inserted 
only by a trained lady doctor. are 
allowed only in case of married 
women. 
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u .... easy availabili-l:y of loop 
free of cost to unmarried boys .... " 
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SClrl B. S. Murthy: We have _ 
break-up as between t!'Ie minority 
and tn.l.1o:rity communities in t.h,W. 
programme. 
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Sbri B. S. Murthy: We have no 
figures for such a thin,. 
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Sbrl N.mbiar: May I know whether 

Government have taken s-t:'ps to con· 
fer with the various religious leaders 
and to brin~ home to them tr.e n~ed 
for f~mily planning to be introduced 
In all parts of the eoutry, and if so, 
whether any suec:!'SS ha ~ been achiev-
ed in regard to that proposal? 

Sbrl B. S. Murtby: As I have al-
ready stated. no religious croup ill 
against it. The, .::.!OTe, there is no 
need for such a conference, as haa 
beon advised by my han. friend. 

Shrl Rem Barua: On a point of 
ord". JUSt a little while alia. Shrl 
Madhu Lim1ve ha:t said 'Legalisc 
abortion'. Shri Yashpll S'ngh is 
even 8!aiT'lst the Use of loops. In 
between these, where do we Bland? 
Where doe. the party stand? 

M~. SPf'!ake-: Shri Hem BRrUa" 
stand. in IH>tw""n S"rI Yashpal Sinth 
and Shri Mad~u Llmaye. 

8111i S. M. Baatttee: May I know 
... hether It is a fact that family 

planning in the country hal met with 
1'ailure since proper a'ttention could 
not b. given by lhe Hr:t::h Ministry 
to this matter, and if ... , whether a 
separate Ministry of Family Plannln, 
will be set up to have this worlr 
done? 

S!trl B. S. Murthy: I do not accept 
tho statement of the han. Member. 
Family planning is makin, very en· 
couraging prollress in the country. 

Water Shortage tu DelbI 

+ 
SNQ. 30. Dr. L. M. Stach ... l: 

Sbrl Yashpal Siurb: 
Shrl D. C. SbanDa: 

Will the Minister of Health aD4 
Family PiaDDlnr be pleased to state: 

(a) whether It i. a fact that the 
level of wa-:er at Wazlrabad reservoir 
has gon. down conBiderably In the 
pa.t tew day. and that Delhi will 
have to hoe an aoute ,...ter Ihorta,e 
in the ensuing summer; 

(b) whet"er this i. due to the fact 
that Puniab has refused (0 rele •• e 
additional water and also becau.e the 
40 million lIallon ptant haugurated 
recently Is not fully utilised; and 

(c) if so. the .teps taken to remedy 
the situation! 

The Deputy MbWter Ia the M1nh-
t..., 01 Hp.alfh ... " Famll,. 
P1a .... lulr (Sbrl B. S. Murthy): (a) 
to 0 The level of water at 
Wazir.bad had gon. down by about 
2-1'4 ft. However. the Government or 
Punjab have since a,rr~d to release 
350 CUB"" of water. According (0 
yesterday'! information, 700 C:U1eC!t are 
now IH>lng rele .. ed. It II hoped that 
no water Ihortage ... ou1<l be ex-
perienced l., the en.uin. Nmmer. 

T',e 40 MGD Plant ha. been partly 
e....,...,r'\; ~io ..... rt t.o ft:ul'plv .dtlJtional 
quantity ot water and with th~ auc-
mentation of raw water IUpply frona 
the Governm~nt of Punjab, the sup-




